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Income Computation and Disclosure Standards (ICDS) notified under Section 145(2) of    
the Income-tax Act, 1961 to be applicable from 1 April 2016   

 Vide Notification No. SO 892 (E) dated 31 March, 2015, the Central Government notified 10 Income      
Computation and Disclosure Standards (ICDS). These ICDS are applicable from 1 April 2015 i.e., previous 
year 2015-16 (Assessment Year 2016-17). Subsequent to notification of the ICDS, a number of                
representations were received which were examined by an Expert Committee. The Committee has           
recommended amendments to the notified ICDS and also issuance of clarification in respect of certain 
points raised by the stakeholders.  
 
The revision of ICDS/issue of clarifications as recommended by the Committee, is under consideration. The 
revision of the Tax Audit Report is also being made for ensuring the compliance with the provisions of ICDS 
and for capturing the disclosures mandated by the ICDS.  
 
Some of the tax payers might have filed their return of income and obtained Tax Audit Report without         
incorporating the compliance with the ICDS and related disclosures in the absence of the revised Tax       
Audit Report. Considering these facts, it has been decided that the ICDS shall be applicable from 1 April 
2016, i.e. previous year 2016-17 (Assessment Year 2017-18). The notification to this effect will be         
issued shortly.  
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RSM Astute Consulting Pvt. Ltd. (Including its affiliates) is a member of the RSM network and trades as RSM. RSM is the trading name used by the members of the RSM network. 

Each member of the RSM network is an independent accounting and consulting firm each of which practices in its own right. The RSM network is not itself a separate legal entity of any description in any jurisdic-

tion. 

The RSM network is administered by RSM International Limited, a company registered in England and Wales (company number 4040598) whose registered office is at 50 Cannon Street, London, EC4N6JJ, United 

Kingdom.  

The brand and trademark RSM and other intellectual property rights used by members of the network are owned by RSM International Association, an association governed by article 60 et seq of the Civil Code of 

Switzerland whose seat is in Zug. 

This newsflash is general in nature. In this newsflash, we have summarised the Government press release dated 6 July 2016, regarding the applicability of ICDS from previous year 2016-17 (Assessment Year 

2017-18.) It may be noted that nothing contained in this newsflash should be regarded as our opinion and facts of each case will need to be analyzed to ascertain applicability or otherwise of the said press release 

and appropriate professional advice should be sought for applicability of legal provisions based on specific facts. We are not responsible for any liability arising from any statements or errors contained in this     

newsflash.  

7 July 2016 

© RSM International Association, 2016 

For further information please contact: 

RSM Astute Consulting Pvt. Ltd. 

13th Floor, Bakhtawar,  229, Nariman Point,  Mumbai - 400 021.  

T: (91-22)  6108 5555 / 6121 4444 

F: (91-22) 6108 5556 / 2287 5771  

E: emails@rsmindia.in 

W: www.rsmindia.in 

Offices: Mumbai, New Delhi - NCR, Chennai, Kolkata, Bengaluru (Bangalore), Surat, Hyderabad, Ahmedabad, Pune, Gandhidham, Jaipur. 

 twitter.com/RSM_India  

 linkedin.com/company/rsm-india  

     facebook.com/RSMinIndia  

https://twitter.com/RSM_India
https://www.linkedin.com/company/rsm-india
https://www.facebook.com/RSMinIndia/

